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CONSTITUTION (AMENDMENT)
BILL—contd.

(Omission of articles 152, 370, ete.)
by Shri Prakash Vir Shastri

Mr, Chairman: As regards Shri
Pakash Vir Shastri's Bill, the time at
eur disposal is only 368 minutes.

Some hon. Members: The time may
De extended.
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Let me take the sense of the House.

Shri Harl Vishnu Kamath (Hosh-
angabad): I support this move. But,
I would only request that sufficient
time be allowed for me, at least one
minute, so that I can move the Bill
standing in my neme.

Mr. Chairman: I shall allow time
till 545 hours. Last time Shri
Bhagwat Jha Azad raised a point of
order referring to para 2 of what Mr,
Mukerjee had spoken. In this, I find
that there is no point of order since
there ig nothing objectiomable in what
he had stated there, Therefore, Mr.
Mukerjee will just continue his speech.

Shri H. N. Mukrejee (Calcutta Cen-
tral): Mr. Chairman, Sir, as I said
last time, it is a pity that the mover
has spoken sharply against the Tash-
kent Declaration and said in his speech
that we should act as if it was a dead
letter. This kind of a thing is exactly
playing in to the hands of those either
in Pakistan or elsewhere who wish
ill by our country. In spite of some
provocations from Pakistani rulers, we
should see that nothing is said et a
time in responsible circles and in this
House, which is certainly a very res-
ponsible forum, which goes against
the Tashkent spirit. It is a pity tha¢
the mover has spoken about the Sadig

*Published in Gazette of Indie Extraordinary, Part 11, section 2, Dated 1st April, 1966,
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Government in a manner which, 1
fear, was unworthy. It is that Gov-
ernment standing at the head of the
people of Kashmir which bore the
brunt-of al] the trouble last year.

As far as strategic area was -¢on-
-cerned, Shri Prakash Vir Shastri
chose ‘to forget it; at least this House
must net forget it. ‘As I said before,
if from the Government of Shri Sadiq
we had some information before this
House that they wanted, in conformity
with .the wishes of -the .people of
Knhmil‘. to have abrogation of article
¥70, 1 'would have ‘undeérstood the
idda gr the need for doipg away with
all the special provisions which are
there in the Constitution in regard to
Kashmir. I could have alsp under-
stood if the Sadigq Government had re-
ported to that effect that it is no
longer necessary for Jammu .and
Kashmir'State to be in a special cate-
gory as a constitutent ‘State of the
Indian Union, ‘When that kY& of a
suggestion has not come from the
reliable sources, I fear that such a step
as suggested by Shri Shastri would
be precipitous und also rather dange-
rous.

As 1 said last time, it i3 no good
our country merely taking certain
theoretical attitude about certain
things. It is no good pushing ‘away

. certain facts which may be ‘unplea-
sant to us, but as long as thére are
facts, we cannot push them away.
That ie why I have ventured to say,
ahd I repeat it to~day, that in regard
t0 Kashmir we .do say that there is a
dispute from our poimt of view
besause there should not be any dis-
‘pute, -But we cannot get either Pakis-
teh or the rest vf the world agree to
our view-pomt thet there is no dis-
prite. ‘‘As far as our stand is concern-
- @d, there is no dispute (Interruptions).

‘Mr. Chairman: Is-it for us to say
‘that.

Shri H. N. Mukerjee: But, the world
.does not agree; Pakistan does hot
‘agtee.. We bave 4o deal With the
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world and we have to deal with Pak-
istan; some of us may not like the
whole idea. Whéther we like it or
not, the fact is this. v

Then again, I would like to add
that there is a big chunk of Jammu
and Keshmir whieh is actually under
the occupanon of Pakistan over which
our claim is unassdilable in theory.
But  {rt is opposed by . Pukistan.
There is now this silver lining in the
elowi ‘that Intla and ‘Pakistan have
ngreed at Fashkent and that we would
not change the posture of things by
taking recourse to militafy ‘féthods
but only by negotiations .amohg :gur-
selves. It would be by bilateral dis-
cussions between Uurfsklves ‘without
intervention of busy bodieg like the

. or anybody else. This is the only
‘lvilised wey of .doing things—the
-only way also which is consistent
with the interests of our country.

Last time, I had also referred to
certain remarks of the late Shri
Jawaharlal Nehru which he had made
in the Parliament in April, 1956 on
this issue. Surely Shri Bhagwat Jha
Azad would not have said-that since
Shri Jawaharlal Nehru had taken the
oath to the Constitution it was com-
pletely out of order for him to suggest
this. But, he had suggested end I am
quoting his words:

“I emn willing to accept that the
question of the part of Kashmir
‘which under you, ke, Pakistan,
‘shill be séttted by demarcating
the border on the bisis of the pre-
sent cease-fire line. We have no
desire to take it by fighfing.”

This’ is the idea that he had put

‘forth. New that suggestion failed.

But, my point is, with all honour to
Shri Jawahdrial Néhru, that he had

stried even in.those conditions to have

a settlement on an honourable basis
if only ‘Pakistan ‘wWoéuid see temfon—
now, Shri Jawaharlal Nehru, in 1956,
gesture,

but Pakistan did not reciprocate—can’t



Ba6g
(Amdt.)

we, in more propitlous circumstances
to-day, in view of the Tashkent agree-
ment, though it {s under fire from cer-
ain ‘quarters, particularly from Pak-
istani quarters and some other State
which patronises Pakistan, suggest
the same thing? Generally speaking,
the international atmospher¥ Ne¥ im-
proved to a certain extent at least in
go far as Indo-Pakistan relations are
«wohcerned. Could we not now take
the initiative agaip, on the sugges-
tion put forth by Shri Jawaharlal
Nehru in 1956? I am not saying that
the same suggestion is to be wmade.
But, the initiative has to be taken by
India. There comes & time in the
affeirs of men which, taken at the
flood, leads on to fortune. But if we
omit that opportunity, maybe oppor-
tunities do not come back again.

Let us not stand on purely legal
<ceremony. Let us not be repeatedly
stressing our abstract position. Let
us say, if a setlement with honour is
<eavisaged, we are ready for it. Let
us go further and say that all neces-
sary initrativeg in this regard would
be adopted by us. We know that
Pakistan recurringly shows an adam-
ant attitude, but that should not
deflects us from the path which duty
and self-interest require us to follow.

I conclude by saying that mere rei-
teration of our position on Kashmir
will not help. Do we wish only to
rub Pukistan the wrong way and also
lose in the bargain the sympathy of
the world by our abstra¢t posture?
Let us not accept this. Bill because it
does not help at all, but hinders the
solution of the problem of Kashmir,
the solution of the problem of Indo-
Pakistan relations, the solution of the
‘problem of peace in our part of the
world. Therefore, for legalistic
reasons only because we all wish that
Jammu and Kashmir becomes part of
India in the same way s &ny other
unit of the Indian Union, only because
of that, we should not go a little too
‘far, forgetting certain facts which are
there: Lat ug not do anything which
4vili not help, but will hinder the
solutidn of the problems which face
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our two countries as well as the pro-
blem of peace in our part of the
world.
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THE DELHI SECONDARY EDUCA-
TION BILL

RxporT OF JoINT COMMITTEE

Shri Somavane (Pandharpur): Sir, 1
beg to present the Report of the Joint
Committee on the Bil] to provide for





